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FAMILY PLANNING AND IN THE
MINISTRY OF WORKS AND HOUS-
ING (PROF. D. P
PADHYAYA): (a) Yes.

(b) A C.G.H.S. Dispensary is' func-
tioning in Nangal Rai (Block ‘D’ of
Janakpuri) since lstADecember,‘ 1970.
The Delhi. Administration is also run-
ning the followmg dlspensarles/hos-
pltal m/near Janakpurl colony:—

1. Dispensary at Nangal Rai.
2. Dispensary at Village Hastsal.

3. 54 bedded ' hospital at Hari-
nagar.

Besides, a Mobile Dispensary of the

Municipal Corporation of Delhi attends

this colony twice a wee»k

(c) The present 54 bedded hospital
at Harinagar is proposed to be raised
to 500 bedded hospital in the course
of 5th Five Year Plan,

The Directorate General of Health
Services, New Delhi, is constantly re-
viewing the position with regard to
the coverage of new areas under the

C.G.H.S, The uncovered Blocks of:

Jangkpurl W111 be covered under the
scheme as soon as requisite resources
are available.

Promotion of DlpgomafHolgers m
C.RPWD.

3750. SHRI S. D. SOMASUNDA-
RAM: Will the Minister of WORKS
AND HOUSING be pleased to state:-

(a) whether in the C.RW.D. the
Dlploma-H,olders are promoted as
Assistant Engineers reJectmg Degree
‘holders with 10 years oi serv1ce as
Junior Engineer as per recent Judge-
ment of the De1h1 ngh Courf i

(b) whether this Judgement has not
j .case . of
A551stant Engmeers recru1ted dlrect
and promoted as Executlve Engmeers
in contravention of the Delhi High
Court judgemeént against whom the
case was filed in the High Court; ‘and
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(c) if so, the reasons for step
motherly treatment meted :to poorly
paid Graduate Junior Engineérs?

"THE MINISTER OF STATE IN. THE
MINISTRY *© OF ~ HEALTH ' 'AND
FAMILY PLANNING AND IN THE
MINISTRY OF WORKS AND HOUS-
ING (PROF, D B "CHATTO-
PADHYAYA): (a) The Delhi = High
Court has held in the writ petition
filed by Shri M. Ramayya and a few

other  Assistant Engineers in the
C.P.W.D. that the quotas for direct
recruitment and promotion in the

grade of Assistant Engineer have not
been " properly determined. "The -pro-
motions of Junior Engineers to the
grade of Assistant-—Engineer; - are,
therefore to be made on the basis of
a common seniority list of Graduate
and non-Graduate Junior Engineers.
As a substantial number of Diploma-
holder Junior Engineers are senior to
the Graduate Junior Engineers in the
common seniority list, bulk of the
posts of Assistant Engineers have gone
to the Diploma-holder Junior Engi-
neers. :

(b) The judgement of the Delhi
High Court: is being implemented
even in the matter of promotion of
Assistant Engineers to the grade of
Executive Engineers. For this pur-
pose the semor1ty list of Assistant
Engineers is 'now being revised in ac-
cordance with the' detision” 'of the
Delhi High Court in consultation with
the Department of Personnel and the
Mlmstxy of La?’ and Justice. All the
promogons of Ass1stant Engmeers ‘to
the grade of Execlitive  Ergineers
made from the panel prepared during
t’he pren ency ‘of’ the ert ﬁetmon w111
be reviewed and ''a ~#resh” patiel ol
Assistint” Engineers ‘fit for pi‘ohmtmn
to the grade of Executive Engineers
will be prepared . after the rev1sed
semonty has been ﬁnahsed and cn‘cu-
Iated w \ TP { El -;‘ m’ T B 31

(c) Does not arise, : 4





